
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0 A. No.425/09 

Wednesday this the 20  day of June 2009 

CORAM: 

HON'BLE Mr.GEORGE PARACKEN, JUDICIAL MEMBER 
HON'BLE Ms.K.NOORJEHAN, ADMINISTRATIVE MEMBER 

M.Mohammed Sameer, 
S/o.M.C.Kidavu, 
Circle Inspector of Police, 
Amini Police Station. 
Residing at Maral House, 
Kalpeni Island, Lakshadweep. (Now on Medical Leave) 	. . .Applicant 

(By Advocate Mr.V.B.Hari Narayan) 

Versus 

Union of India represented by the Administrator, 
Union Territory of Lakshadweep, 
Kavaratti - 682 555. 

The Superintendent of Police, 
Police Head Quarters, Kavaratti. 	 ...  Respondents 

(By Advocate Mr.S.Radhakrlshnan) 

This application having been heard on 20 June 2009 the Tribunal 
on the same day delivered the following :- 

ORDER 

HON'BLE Mr.GEORGE PARACKEN, JUDICIAL MEMBER 

The applicant is a native of Kalpeni Island and is now working as 

Circle Inspector, Amini Police Station. According to him, ever since he has 

joined service in the year 2003 he was subjected to constant transfer to 

various places including Chetlat, Andrott, Agatti, Minicoy, Kavaratti and 

Amini. He has, therefore, made Annexure A-2 representation dated 

5.6.2009 to the 2nd respondent, namely, the Superintendent of Police, 

Police Head Quarters, Kavaratti, requesting for a transfer to Minicoy. 



rj 
.2. 

The counsel for the appilcant, Shri.V.B.Hari Narayan, has submitted 

that the applicant will be satisfied if a direction is. given to the aforesaid 

respondent to consider his said representation in accordance with the rules 

and dispose it of at an early date. 

ShriS. Radhakrishnan, learned counsel for the respondents, has no 

Objection to the aforesaid submissions made by the counsel fOr the 

applicant. 

In view of the above position, we dispose of this O.A with a direction 

to the 2nd respondent to consider the Annexure A-2 representation dated 

5.6.2009 within a period of one month from the date of receipt of a copy of 

this order and dispose of it with a reasoned and speaking order in 

accordance with the rules and instructions on the subject under intimation 

to the applicant. As far as the vacancy now available at Minicoy is 

concerned, it shall be filled up only subject to the outcome of the decision 

of the 2 nd  respondent in the aforesaid representation. 

With the aforesaid directions, the O.A is disposed of. There shall be 

no order as to costs. 

(Dated this the 240  day of June 2009) 

KNOO, 	 GEOL 	KEN 
ADMINISTRATIV MEMBER 	 JUDICIAL MEMBER 

asp 


